Central Administrative {ribunal
Jabalpur Bench

CCP No.67106

Jabalpur, this the 10" day of October 2006.

CORAM

How’ble Dr.G.C.Snvastava, Vice Chatrman
‘Hon’ble Mr.A K Gaur, Judicial Member

Dr M.V Ambarderkar

S/o Shn V.G Ambarderkar

R/o Doddt’s House, HIG-12

MPHB Colony, Near Old Ragya

Parivahan Office

Jabalpur (M P} Petitioner

(By advocate Shri Alok Hoonka)

Versus

1. ShnJPBam
Chairman
Ralway Board
Rait Bhawan
New Detht.

2. ShnV KKaul

' (General Manager
C Railway
Nagpur (M.S.)

Shrt S K. Agrawal

Dvisional Ralway Manager

C Railway, DRM Office

Near Reanlway Station

Nagpur. Respondents.

i

(By advocate Shrt M N Banerjec)

OQRDE Roral)

By Dr.G.C Snvsastava, Vice Charrman

This CCP has been filed alleging that the order of this Tribunal
passed m OA No.i84/06 has not been implemented by the

C/\/

respondents,



2

’ 2. It has been alleged that the tme granted vide order dated

| 29.8.2006 im MA No.742/06 filed by the respondents has slready

expred. However, on perasal of the order, we find that on 292.8.06,

two months’ time was granted for comphance of the order. This CCP

was filed on 20.9.06, much before the expiry of the time granted. In

view of this, this CCP would not he. |

- 3 Acccz«r&ingly the CCP is dismissed.

. (A. m; {(Dr.G . Srivastava)
Judicial Member Vipe Charman
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